o,2.ne. 218 /19 9 .

ORDER DATED 24-67-2003.

applicant,in this oricinal Applicatien,under

sectien 19 ef the Administrative Tribunals Act, 1985,

prays te declare Chapter-6 of MANAS as .llegal,un-

cegnstitutienal and Jltxanvjxeq te the censtitutien ef

Indka, and, as a censequence, the respective eorders
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rejection of the representatien etc, sheuld be
'lared nenest in the eye of law,hlke has alse prayed

a directien te the Respendents te censider his case
pr@ﬁéti@n te the next hlgher grade under the scheme

questieon,

Having heard M,_-,M.I(..Nayak,lém:ned Counsel fer
5 11plioonL and ML, U, 3. Mehapatra,Lzaxned Additienal
nding ceunsel, appearing fer the Rzspendents,we have

used the recerds,

¢n perusal of the recerds,we £ind that the'
nts basing en whicﬁ the present Applicant claims
grievance, had already b@an'answaxed negatively by
» pivisien Bench @£ this Tribunal rendexed in &, A,

:, 1685, 268 and 28% of 1951 (sudipta pas . and ethexs

e

vr$. pirecter General,ceuncll ef scientific and

Ingustrial Research and ethers) en 4th day ef May,1298

Teday,during the mzal sulini ssien,ne New

materials have been placed by the leamned Counsel
i

fok ¢he Applicant fer making a depairture frem the
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iy already taken by this Rench in these cases,
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In the sald premises, the
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Triouwnal, applying the same principl e/ ratie,

\
:. ne mesi :, in this Qpiginal Applicatien;which is
accerdingly rejected, by leaving Gt
‘ A
s, - 1 . o o gt
et b thelr ewn costs,
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